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l, Sant Ran\fS/o Shri Ram Kumar, aged about 50 years, presently

Most Respectfully Showeth:

-

working as Deputy Director in the National Mission for Clean Ganga

(NMCG). Ministry of Ja Shakti, Government of India, New Delhi do

hereby solemnly affirm and state as under:

2. That the Original Application is inter-alia related to pollution at

various ghats in the river Hooghly, namely Ahiritola ghat, Nimtala ghat,

Mayer ghat, Sutanati ghat, Kumortuli ghat and Cosipore ghat as well as
Hooghly river due to outfall form the drains and other sources like
bathing, dumping of garbage/solid waste etc. The relief sought by the
applicant s amongst others, directions to the respondents to take

adequate measures and steps for cleaning of the ghats and to prevent

contamination of the Hooghly river in Kolkata.

3. That vide order dated 16.02.2022, Hon'ble Tribunal directed for

constitution of a Committee comprising of members from CPCB regional

office at Kolkata, MoWR,RD&GR & WBPCB for inspecting the ghats in

question and submit its report along with complete action plan for

restoration and remedial measures to prevent further pollution in the river

Hooghly.

4. That at the outset it is submitted that the NMCG is one of the

authorities constituted in accordance with the provisions of sub-section 3
A

.’ W3 of the Environmental (Protection) Act, 1986 vide Notification
\)
rg/,

No. 8.0. 3187 (E)

dated 07.10.2016, published in the Gazette of India,

;:_;mter__-al_ig to take measure for prevention, control ang abatement of
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environmental  pollution in river Ganga and to ensure continuous
adequate flow of water s¢ as to rejuvenate the River Ganga. NMCG is a
nodal agency for the implementation of the provisions of the above
notification and for effective abatement of pollution and rejuvenation,
protection and management of the River Ganga and its tributaries. A copy

of the Gazette of India Notification No. S.0.3187(E) dated 07.10.2016, is

annexed herewith and marked as Annexure — R1

5. That the Ministry of Water Resources (Respondent No. 2) has been
merged with Ministry of Drinking Water and Sanitation by the Government
of India in May 2019 to form the Ministry of Jal Shakti. NMCG is under the
administrative control of the Dept. of Water Resources, River
Development & Ganga Rejuvenation, Ministry of Jal Shakti, Government

of India, New Delhi.

6.  That amongst others, the function of NMCG as per the Notification
No. S.0. 3187 (E) dated 07.10.2016, published in the Gazette of India, is
to render assistance to the State Governments and Local bodies for the
preparation and execution of projects for the abatement of pollution and
management of the river Ganga and its tributaries. The implementation of
the projects is the responsibility of the State Governments. The NMCG is

supplementing the efforts of the State Governments and Local bodies

under the Namami Gange Programme (NGP).

7. That it is submitted for consideration of this Hon’ble Tribunal that in

pursuance of order dated 16.02.2022, NMCG participated in the

==, "Inspection of the ghats along the river Hooghly by the Joint Committee on
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22.03.2022. NMCG had also suggested for requisite information through 5[

questioner on different drains/ sanitation facilities/ cleaniiness/ solid waste
management of different Ghats situated along the bank of Hooghly in
Kolkata, to the Authorities/ Departments/ Agencies of the State
Government of West Bengal (enclosed and marked as Annexure - R2).
The Joint Committee had submitted the report on 01.04.2022.
Subsequently, vide order dated 01.04.2022, Hon'ble NGT observed that
the problem is not only with the upkeep of the ghats but the general
upkeep of the entire stretch of the Hooghly River which covers the city of
Kolkata and adjoining areas of Hooghly, Howrah, North-24 Parganas and
South-24 Parganas. Accordingly, the Committee was directed to re-
inspect the entire stretch of the river along the banks of Hooghly. NMCG
was impleaded as a respondent in the matter and directed to provide

status of projects for stopping pollution in the stretch of Hooghly river

passing through the city of Kolkata.

8. That NMCG participated in the re-inspection of the ghats carried
out by the by the Joint Committee on 25.04.2022. The Joint Committee
submitted its report for re-inspection on 12.05.2022. Hon'ble NGT
observed at para 16 of the order dated 12.05.2022 that in the inspection
report of the Committee it is mentioned wherein a questioner for
information on different drains/ sanitation facilities/ cleanliness/ solid
waste management of different Ghats, prepared by NMCG were provided
to authorities of Kolkata Municipal Corporation well in advance but no
information was placed before the Committee. Accordingly, Kolkata

Municipal Corporation was directed to provide the said information in the

'~-'§'1a’fﬁ\d\avit before the NGT. However, information in this regard is stil
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awaited, despite correspondence with State Government of West Bengal T

on several occasions.

9. That it is submitted that NMCG allocated the work of Condition
Assessment & Feasibility study (CA&FS) to Engineers India Limited (EIL)
for sewerage and STP infrastructure under the Namami Gange
Programme for the Kolkata town. As per the CA&FS report, there are
total 09 nos. Canals/ Khals/ Nallas and 9 Nos. of piped drains which
discharge sewage into the Hooghly river contributing major pollution in
river Hooghly and thereby into the Ganga. Except for the piped drains
most of these Canals/ Nallas/ Khals are always influenced by river flows
during diurnal tidal regime. Moreover, drains meeting Canals/ Nallas/
Khals discharge waste water of the city into Canals/ Nallas/ Khals,
making them polluted with sewage which ultimately pollutes the river

Ganga. The details of these Canals/ Nallas/Khals are annexed and

marked as Annexure — R3

10.  That most of the Canals/ Khals in Kolkata city forms part of the
Twin Canal System (Northern Canal & Eastern Canals) of Kolkata
Metropolitan Area off-taking from river Hooghly (Ganga) carrying fresh
flows from river and draining storm water into the Bidhyadhari-Kulti River
System through Eastern Kolkatta Wetlands (EKW) — a natural waste-
water recycling system (providing treatment to about 900 MLD of sewage)
that has been declared as a Ramsar Convention Site. At the point of off-
take, the flows into Canals are controlled and regulated flow through an
existing Lock-gate/ Control gate. This Lock-gate/ Control gate
-~ -arrangement ensures that during high tides, fresh water from the river

AN )
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Hooghly flows into the Canals while recedes during low tides. The cycle

DES
of high ~ low tides is semi-diurnal with 6 hours' cycle. However, the
longitudinal geometry of the canals has been distorted due to heavy
siltation and their hydraulics impacted due to flow from drains out-falling
into the Canals that also contaminates the fresh water with sewage
discharge. Thus, due to broken Lock-gate/ Control gates, inadequate
water depth, excessive siltation in the canal distorting the canal slope and
section and canal flows thereto, sludge from sewage and encroachment/
erosion along canal banks, the functioning of the Canals as a mechanism

to bring fresh water/ recharging Bheries of the Eastern Kolkata and to act

as a flushing channel has been severely affected which otherwise should

not happen.

11. That for pollution abatement of the river Hooghly (Ganga) NMCG
has sanctioned total 26 sewerage infrastructure projects in the State of
West Bengal to create 892 MLD STP capacity creation (including
rehabilitation) and about 1030 km of sewerage network. Out of 26
projects, 11 projects have been completed creating about 273 MLD STP
capacity.

The status of various projects being implemented in the State of West
Bengal for pollution abatement in River Hooghly is annexed and marked

as Annexure — R4

12. That for pollution abatement of the river Hooghly stretch in Kolkata
city and adjoining areas of Kolkata, NMCG has recently sanctioned
several sewerage projects under NGP. In Kolkata/ Howrah stretch of the
river, 03 projects are going on namely, Arupara (65 MLD STP capacity),
Bally (40 + 22 rehabilitation MLD STP capacity) & Kamarhati Baranagar
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(60 MLD STP capacity). These projects are proposed for completion by

December 2023,

Further, in order to trap the pollution from Kolkata town area,
revised DPR (STP capacity 26.10 MLD) for pollution abatement of the
Tolly Nullah is under examination in NMCG with third party appraisal by
IT (Roorkee).

For the Kolkata town NMCG has recently sanctioned three projects
namely (i) Interception & Diversion (I&D) with STP project 65 MLD
capacity at Garden Reach (ii) Installation of new (5 nos.) penstock gates
& refurbishment (28) of existing penstock gates along the bank (eastern-
western) of Beliaghata Circular Canal, (i) Rehabilitation of existing 50
MLD STP at Keorapukur & other allied works at Kolkata, West Bengal.

The projects are under tendering by State Government.

13.  That for abatement of pollution from North 24 Parganas, NMCG has
recently completed rehabilitation of 7 Nos. of STPs of total treatment capacity
57.24 MLD and related Lifting Stations/ Pumping Stations. These STPs are fully

functional. The details are as depicted below:

! Sr. | Name of the | STP capacity | Lifting Stations Pumping Status
! No. Town (in MLD) (Nos.) Stations
j (Nos.)
BE Naihati 11.56+6.50 2 1 Completed
) Garulia 410 1 1 Completed
3 Titagarh 4.54+4.54 3 1 Completed
4 Panihati 12 3 1 Completed
Titagarh- 14 1 1 Completed
; Bandipur
Total 57.24 10 5 T
R |
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14.  That a total of twenty-eight (28) projects for river front/ghats &

crematoria development have peen completed in West Bengal with total

expense of Rs.195.22 Cr. The details of these projects is annexed and

marked as Annexure — R5.

15. That CPCB along with Ministry of Environment, Forests and
Climate Change and Centre for Environmental Management of Degraded
Ecosystems (CEMDE) formulated the ‘Guidelines for Setting Up
Biodiversity Parks in floodplains of the rivers of India, including River
Ganga'. The Guidelines provides knowledge on the river system and
network of river ecosystems and Biodiversity Parks in riverscapes so that
the stakeholders can easily implement the Guidelines for development
and management of Biodiversity Parks as part of river rejuvenation
program. The Guidelines covers different facets viz., planning, designing,
development and management of Biodiversity Parks in riverscapes;
besides providing inputs on preparations of DPRs, the type of Institutional
mechanism needed for the development, management and sustenance

of Biodiversity Parks, and possible sources of funding.

16. That NMCG in collaboration with the World Resources Institute of
India (WRI India) has developed a ‘Guidance Note for Environmentally
Sensitive, Climate Adaptive, and Socially Inclusive Urban Riverfront
Planning and Development’ with objective of integrating social,

hydrological, ecological, environmental, and climate resilience related

considerations within the existing framework of urban riverfront planning

‘and development. /gyx
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This document is a primer for all stakeholders who wish to plan, C1
develop and implement urban riverfront projects. It envisages that in 7R
addition to multi-stakeholder collaboration, a financial plan must be part of
the planning strategy for urban riverfront projects. The financial plan must
include an outlay for Pre-design studies, design and implementation
phases and for operations and maintenance, and monitoring and
evaluation works that will have to be undertaken post-implementation.

The financial plan can Propose drawing upon national and state level

funds from river rejuvenation programs.

17.  That it is pertinent to mention here that the city of Kolkata has

unique hydro-geomorphic setting with surrounding low-lying marshy
regions/wetlands, which has been efficiently utilized historically for
abatement of pollution from domestic sources. The city is drained through
a network of drainage channel or irrigation canals which functions to flush
the city sewage/waste water against the general slope of the land using
diurnal tidal pattern, and discharges the waste water into the East Kolkata
Wetland (EKW) through the river Bidyadhari. However, in absence of
adequate maintenance, encroachment of the channels/canals/banks and
slopes the canal geometry had been distorted and drainage congested
due to excessive silting. The lIrrigation and Waterways Department or
other relevant Deptt. of the State Government of West Bengal should
expeditiously work for maintenance/conveyance of these canals to
ensure that they perform their designated function of carrying
sewage/waste-water or else they would stagnate as sewage drains. This

aspect has been largely ignored by the State Government in its entire
X , .
. ____sewage management strategy, which focuses more on creation of
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sewage treatment facilities under the Namami Gange Programme and/or
other Central/State funded schemes while ignoring maintenance of e g

drainage canals or investment for restoring conveyance of these Canals

towards EKVWV,

18. That the statements made in Paragraph 2 to 17 above are based

on information derived from the record which are usually kept and

maintained by the NMCG office in the ordinary course of business and

which | belief to be true and rest thereof are my humble submission

before this Hon'ble Tribunal. /%///)

=1 9/ Sant Ram
W fyw (Tende) / Deputy Director (NMCG)

sarmont of WelE RN ENTS 5
Departrnen! of D&GR
St wifts Wared, Wve wwer

Ministry of Jal Shakti, Govt. of Ind'a
w1 fhe /National Mission for Clean Ganaa

VERIFICATION A2 su-1ud A1 3R /Major Dhyan Chand Malional Siad.

2w e 3w 7¢ RI110 002/ Near kndia Gale, New Delti 11 102
l, the deponent above named do hereby verify that the contents of

L_—

Y the above affidavit are true and correct to the best of my knowledge and

\g‘ :;.‘:; belief. No part of it is false and nothing material has been concealed there

from.

4

1 £ NaY 207
Verified at New Delhi on this_~ 'day of Névember, 2022

Gl

DEPONENT
=T ¥/ Sant Ram
i P (e / Deputy Director (NMCG)
SIS WO e e g W
Department of Water Resources RD & GR
T 0l AT, e wweR
Ministry of Jal Shakti, Govt. of Ind:a
@ T R/ National Mission for Clean Ganga
e e dwad R / Major Dhyan Chand National Stadium
Rakdm A ﬁa&nooez/mumcmunoemo 002
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T He Fo To-33004/99 REGD. NO. D. L.-33004/99

The Gazette of India

ATYOT
EXTRAORDINARY
AW [1—@VE 3—39-WUE (ii)
PART Il1—Section 3—Sub-section (ii)

IR & WeRTyTa
PUBLISHED BY AUTHORITY
H. 2458) =2 faeedl, JFa, sTagar 7, 2016 /3FaT 15, 1938
No. 2458| NEW DELHI, FRIDAY, OCTOBER 7, 2016/ASVINA 15, 1938

sfg=AT
7% faeedt, 7 wqav, 2016

FT.AT. 3187 (). — 1T 71 § w@i=vofig wguor €7 7rpamy, fa=r vd Ivema 7 S A AT
SR OTT 7 T3 FoAT SR 2, v e A€ w7 Egr w7 w4 wwdT o e g feafy # A e
T
FTET, T AE AT, v, - faE ve aifdEw e § wtede wge £ 2 S TE
T4 FT FAT ZATE,
T T, TT AT AT A BT T TR U A TR F FTy Hide, S afged e e agawt
¥ Az F v af Rafa 7 E

T wgt, ufaerdT FT 1 g F9 FT A eqFwAT T A H AT g o, AR,
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< w2, whEa freferfas Friare i s i sraemsar g

(7) ZATTF ATATAT U e F O T AT vd aeAry aReay A dreArtad #v % a1 afim
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(ir):ra""rﬁqﬁdzrﬁfiﬁEﬁﬁmﬁmgﬁ@mm%ﬁf{wﬁWaﬁﬁmﬁﬁwﬁﬁﬁvwmm
By zafr R JwaT &7 O wria FAT A A A7 98 = A [MEAT 70 § w4 21 A9

4791 GI'2016 )

finvexure- R L

729

11



730

2 HHE GAZETTE OF INDIA : EXTRAORDINARY [PaRTIT—SEC. 3]

(1) T AL F AT At 7wl e st T s adar g et T A,
AT SATAT AT A AT SO AT g T7er vt o vy o smoiey

(1) Bt e, sk, swaott, wufit, Bmfor st ser afparat, syt saan aerat 3 R a1 e
FAAT A7 T T, ﬁmﬂmmﬂmﬁumﬁumﬁmﬂm ERELACEL
WTﬁvamTﬁmrmmﬁrqﬁmem,
()mﬁnWﬁHWﬁwwﬁﬂﬂmwmmmmmﬁmmm
AT S e AT sarfa Frior e, st dar e £ s 7

() T ALY H rafarofer sy 7 sfim wmet F i § qeen wnfEm m st g S aataeie
T A AT, Tt v anft A g § e, e qoar weE d e

AT TR, A F AT T o e w & et # F arer weAfe e st a1 s e 0
FTEOT ST AT AR v T AT 6 A s e § i A 5 s whe % o g
TETT 2

S ST, T A H T A AR 7 A, e i s e o arzer et 37 e
TIST FEFTL qAT AT TWWWTWEFWW Forer v, FTerT siv HeET

A1 ARy Z2nf

AT, TAA, T () wiafram, 1986 (1986 7 29) (70 ATz 3or sfufraw @21 wm 2) ff 4171 3
474, 5, 9,10, 11,19, 20 =¥ 23 #1 T9ETIT (2) 747 (3) T Aq=47 (i), (ii), (v), (vi), (vii), (viii), (ix), (x), (i)
TAT (xiil) F AT ITATT (1) Z7 47 7 0R0AT 1 A 7 20 A7 At Tt v g gee § e
A AT 30 faar 2009 Fv wfirEeT deam #man 1111(2), 30 Praar 2009 #7 wfiEar 3=
FT.AT. 2539(¥), 30 faeraT 2009 F wrftrg=mr wear 7.5, 2493(+1), 30 fdaT 2009 1 wferg=aT @
T, 2494(71), 30 e 2009 1 Aferg=aT #vear 71,91, 2495(4) W7 8 T 2010 1 F1.41. 287(3)
A7 A THTA, 74T T i oy s 7 29 fraar 2014 F7 e AT 2539(H) FT AT F7 g,
T ATEAHT 7 77 B spqar gz v St 41 g, FeE qvw vageT-

(i) THT orfTT FaT FTAT AT FTA T I T T urzer F et At 7 wifeeror wfew 74T 2 (2
afafras £ a5 7F qgg Eer 07 #7 A ofw T "q7g 67 79 w2y § sRAtaT wmeEt o Aed 1 Ty
7 % fom)

(i) F77 FFT F qHAq U A A TH AR F LT F v = arzer # ity st daar
wTtaETReT i gy T § T o e & el aftrgi #7 w@nn staar at a1 o guEr T
(ii}) 7z Fzer zdt & f% == sfafaaw F Bl wawm F qgq w0 780 i owd@ 5 gt F 59y § oo
afat wa F7FT (4T 3 AT ITYTT (3) F qgd AT Wi F wea 7 ofy 97 = afatrmw 7 a7 6

7 25 F A2 W AT 1 SrEA) 71 WA =6 wey ® fafSte odt vd St § omnfm oy arger 2o
Az wrfereolt @z arzyr 7 AR afumfat g o G sawm

1. g o TF ITEA- (1) T AR T I AL (HTEOT, FLTAT U TEEA) TIIFT {1291, 2016 F2T 7707
(2) T7 ACETT TSI H TEHTT £ ATE H AT 2

2. wr%sra?rmaﬂ%mah T AL T LT H TGO AT T AT T4 OO, qreAT UF v ¥ vzew
T AT AREA AT AT AaT FETAA 9gen, IONEE, IR 92, Rew wae, geeE, fer, s
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T H FHT AT 79 T 7
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(%) RS Traasta” &7 A 0 A qer T SRt e 7 A e g s A
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e

() “ATE AL AT A I AL AT T TOACEAT F U & 2 AT o ATUEAn WA ¥ A a1z
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(TR) “BTE" FT w4 T AGST TAET TAARAT F A2 7 T A AT A ¢ e 106w = 1 G i b
ATTE AT oed HATerd SaTsr § 87 T F1 T4 a1 21

() vEgTATE TR & AT T AT, areifoery, S 9, et 9 e S e
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4 UHE GAZETTE OF INDIA : EXTRAORDINARY [Part H—=SLC. 3(i1)]

(er7) @t # Frmferfae anfie 2-

(i) v = A e A =l w5 A o ey mar gy agar 5
(if) At srfarferorm, 2013 (2013 %7 18) ¥ @ waifie et

(ifi) Ft =iy sraan o sffenT g wanfie A e

(iv) T FITT T

(V) TPIs 37t 7 7 it § off 7 a2 gern = =10

() "FE AT AT ed T AL e T ST F v 5 g R A s g w e onfA 2 e
T LT AT AT TR agAt § S F e & Al $ A i 7 Ay wefT st F e
Fam qfi o 2 ST S AT FATerE warg 219 07 A9 G AE AT § T A7 A7 73 T 2

(1) "7 & A E 9 Ty oA i A san T 3eAteat w Ak a0 et 3 a4
(3) " FEC AT AT e T T 6 6 WA a1 A AT AT A=, S, 2T,
frzv, warfft 4 aufedt & £ 51 o g7 worfire & frop s, @2 wm, o T, w2 9 A 2T
TATT § A HATIA AR AF g A7 747 A1 g gqrer ff zAF onfie ¢ dw 3wE 9w wEwes afza aw
AN 7% A7 T4 q47 3wafzar o &)

() Tz Fvae T 9F Tw, 747 g L2, e, 22 g A,y S Rt aew F gfere S gt Az

(z==g) “FdT % w7 9 g e o2, ArE WeT AT G A48T AT THE SUATEAT & AT 7 A4 F AT
T T Fr e AR

() T atore” A wd T dfraes st wear das fee e F afzEre 7 f Ao g At
T Hrerst onTfHe 2

(ATE) “HETS =" w1 94 UHT S F g AT UE FATH I GrfeEe i 42 HJE F ATegH 7 A9 5 A0
T HTaS g2 7 Tt ofF F7

() "ATAT T A4S T AZF ATT HAT AT 2

(=) “fafafde S #1 o Fmree weu, ITET, I wRe, Wew wRy, antane, e, A, g,
AT, TR dTe A7 TP ST & fEeAT 37 Uh ey s T = arger 7 sfeatae aradr Ay
gq7 IYATERT fBam £ H A 7€ et Tt goAte w15 Gt ¥ e § w7 ¥ arrme faa wer
SamaTa s

(Fr=f) e T Atuia” &7 ad v 2§ sfeatEa et § 7 gwrw = F o ew ae ® aga i e
T FEEO, {TAT UF GHUH AT H 2

(Fr=Y) 7T AT AT ATeror W A W qedE 1A § ATA{EH F agd g aieq FiesE 7 7 gty
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MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT, AND GANGA REJUVENATION
NOTIFICATION
New Delhi, the 7th October, 2016

S.0. 3187(E).—Whereas it is necessary lo constitute authorities at Central, State and District levels to take
measures for prevention, control and abatement ol environmental pollution in River Ganga and to ensure continuous
adequate ow ol water so as to rejuvenate the River Ganga to its natural and pristine condition and for matters connected
therewith or incidental theretos
And whereas the River Ganga is ol unique importance ascribed to reasons that are geographical, historicul. socio-cultural
and cconomic giving it the status ol'a National River;

And whereas the River Ganga has been facing serious threat due to discharge ol increasing quantities of sewage. trade
<¢lMuents and other pollutants on account of rapid urbanisation and industrialisation;

And whereas. the demand for water of River Ganga is growing for irrigation, drinking water supplics, industrial use and
hy dro-power due 1o inerease in population, urbanisation, industrialisation, infrastructural development and taking into
account the need o meet competing demands:

And whereas there is an urgent need-

(a) 1o ensure ctlective abatement of pollution and rejuvenation of the River Ganga by adopting a river basin

approuch to promote inter-State und inter-sectoral co-ordination for comprehensive planning and munagement;

(b) 10 muintain ceological Nows in the River Ganga with the aim of ensuring continuous Nows throughout its length

s0 s o restore its ecological integrity that enables it to sell’rejuvenate;

(¢) for imposing restrictions in areas abutting the River Ganga in which industries, operations or processes, or class
of industries. operations or processes shall not be carried out or shall be carried out subject 10 certain saleguards;
1o make provision for inspection of any premises, plants, equipment, machineries, manufacturing or other
processes. materials or substances and giving direction to the authorities, officers and persons as may be
necessary 1o take steps. [or prevention, control and abatement of environmental pollution in the River Ganga;

(d

(¢) for carrying out and sponsoring investigations and research relating o problems of environmental pollution in
the River Ganga and examination ol’ such manufacturing processes, material and substance as are likely 10 cause
environmental pollution:

(1} for collection and dissemination of information in respect of matters relating to environmental poltution in the River
Ganga and preparation of manual. codes or guide relating o the prevention, control and abatement of environmental
pollution;

And whereas the State Governments concerned. being equally responsible for Ganga rejuvenation, are required 1o ¢o-
ordinate and implement the river conservation activities at the State level, and 1o take steps for comprehensive
management of the River Ganga in their States:
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orities for strengthening the

And whereas it is required to have planning, financing, monitoring and coordinating auth e
jer this Order for eflective

colleetive efforts of the Central Government and the State Governments and authorities und
abatement ol pollution and rejuvenation. protection and management of the River Ganga:
Now. theretore. in exercise of the powers conferred by subssection (1), read with clauses (i), (). (V). (Vi) (Vi) (v,
(in). ()L (ni1) and (xiii) of sub-seetion (2) and (3) of'section 3 and sections 4.5.9.10.11. 19, 20 and 23 of the Environment
(Protection) Act, 1986 (29 of 1986) (hereinalier referred 1o as the Acy and in supersession ol the notitications of the
Government ol India in the erstwhile Ministry of Envitonment and Forests numbers S.O.1TI(E). dated the 30"
September, 2009, 8,0, 2493 (1), dated the 30" September. 2009, 8.0, 2494 (£). dated the 30" September 2009, 8.0,
2195 (1), dated the 30" September 2009, S.0. 287 (1) dated the 8" February, 2010 and in the Ministry of” Water
Resources, River Development and Ganga Rejuvenation No. S.0. 2539 (I5). dated the 29" September 2014, except as
respects things done or omitted 1o be done before such supersession. the Central Government hereby=-=---

(i)constitutes the authorities by the names mentioned in this Order for the purpose ol exercising and performing such ol
the powers and functions (including the power 1o issue directions under section 5 of the Act and for taking measures W ith
respect to the matters as mentioned in this Order:

(iiy)directs. subject o the supervision and control of the Central Government and the provisions of this Order. such
authority or authorities as specified in this Order that shall exercise the powers or perform the functions or tuke the
measures so mentioned in this Order as il such authorities had been empowered by the Act o exercise those powers.
perform those functions, or take such measures;

(iii)directs that all its powers and functions (except the power 1o constitute any authority under sub-section (3) ol scetion
3 and o make rules under the sections 6 and 25 of the Act) under any provision of the Act shall, in relation to River
Ganga and matters connected therewith, be exercisable and discharged also by the authorities constituted by this Order
and by the officers specified in this Order, subject to such conditions and limitations and to the extent as specified in this
Order.

1.Short title and commencement. — (1) This Order may be called the River Ganga (Rejuvenation. Protection and
Management) Authorities Order, 2016.

(2) Itshall come into force on the date of its publication in the Official Gazeue.

2. Applicability.- This Order shall apply o the States comprising River Ganga Basin, namely, Himanchal Pradesh.
Uttarakhand. Uttar Pradesh, Madhya Pradesh. Chhattisgarh, Bihar, Jharkhand, Haryana. Rajasthan. West Bengal and the
National Capital Territory of Delhi and such other States. having major tributaries of the River Ganga as the National
Council Tor Rejuvenation. Protection and Management of River Ganga may decide for the purpose ol effective abatement
of pollution and rejuvenation, protection and management of' the River Ganga.

3.Definitions.- (1) In this Order. unless the context otherwise requires, =

(a) "Act” means the Environment (Protection) Act, 1986 (29 ol 1980):

(b)"Basin™ means the entire catchment of a water body or water course including the soil, water, vegetation and other
natural resources in the area and includes land, water, vegetation and other natural resources on a catchment basis:

(e Buller Arca™ means an area which extends beyond the flood plain of a stream;

(d) catchment™ or ““catchment area “includes the entire land area whose runof from rain, snow or ice drains into a
water body or u water course, before the water course joins River Ganga or its tributaries or discharges water into River
Gunga or its wributaries:

(e)"commercial fishing™ means large scale fishing for commercial purposes by nets, poisoning, or other modern fishing
gear or methods in River Ganga or its tributaries;

(1) Competent authority means *Central Government™

(g)"deforestation”™ means removal or reduction of forest cover, especially when caused by anthropogenic activities or
removal of trees and other vegetation of a forest excluding a planned clearance for scientific management of forest in
particular in the catchment area of River Ganga:

(h)"“degraded forest”™ means a forest having loss or reduction of native forest cover or vegetation density in the catchment
area abutting River Ganga or its tributaries:

(i dicection™ shall mean dircetion issued under section 5 of the Act and the expression “direct™ shall be construed
accordingly:

(j) "District Ganga Committee” means the District Ganga Protection Committee mentioned in paragraph 33;
(k)"engineered diversion™ means i structure or device constructed or installed o transfer the water of River Ganga or its
tributaries into cunals or other engineering structures:
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(h™Nood plain™ means such arca ol River Ganga or its ributarics which comes under water on cither side of"it due o
Noods corresponding 1o its greatest Now or with a Nood of frequency once in hundred years:

()7 Ghat™ means sloping part at Bank of River Ganga or its tributaries with artificially constructed steps or sloping piece

ol lund used 1or providing casy human access w water of River Ganga or its tributaries and includes usage ol such parts
tor religious or other related purposes:

() local authority ™ includes Panchayati raj institutions, municipalitics. a district board, cantonment board. town planning

authority or Zila Parishad or any other body or authority. by whatever name called. Tor the time being invested by law,
lor rendering essential services or with the control und management of civie services, within a specilied local arca:

to)"National Mission for Clean Ganga™ means the authority mentioned in paragraph 3 1.

(p) "notilication™ means a notification published in the Official Gazette and the expression ‘notilying’ shall be construcd
accordingly;

(W) otlensive matter”™ consists of solid waste which includes animal carcasses. kitchen or stable refuse, dung. dirt. putrid
or putretying substances and filth of any kind which is not included in the sewage:

(r)y " person™ include ----

than individual or group or association of individuals whether incorporated or not;
(ih)a company established under the Companies Act, 2013 (18 o1 2013);

(iii)any corporation established by or under any Central or State Act;

(iv)a local authority;

(v) every juridical person not falling within any of the preceding sub-clauses:

()7 River Bed™ means the dried portion of the arca of River Ganga or its tributaries und includes the place where the
River Ganga or its tributaries run its course when it [ills with water and includes the land by the side of River Gunga or
its tributaries which retains the water in its natural channel. when there is the greatest Now ol water;

(U "River Bed Farming™ includes seasonal agriculture or farming on the River Bed of River Gunga or its tributaries
during low flows of water:
(W River Ganga™ mcans the entire length of six head-streams in the State of Unarakhand namely. Rivers Alakananda,
Dhauli Gangu. Nundakini, Pinder. Mandakini and Bhagirathi starting from their originating glaciers up to their respective
confluences at Vishnu Prayag, Nand Prayag. Karn Prayag. Rudra Prayag. and Dev Prayag as also the main stem of the
viver therealter up to Ganga Sagar including Prayag Raj and includes all its tributaries:

(v) “rubbish™ mcans ashes, broken brick. mortar, broken glass, dust or refuse ol any kind and includes filth;

(w) “sand mining” means large scale removal of river sand from the dried channel belt, Nood plain or a part of River
Ganga or its tributaries;

(x) "sewage effluent™ means effluent from any sewerage system  or sewage disposal works and includes sewage [rom
vpen drains:

(¥) "sewerage scheme™ means any scheme which a local authority may introduce for removal ol sewage by lushing with
water through underground closed sewers:

tz) Schedule™ means Schedule appended 1o this Order:

tza) “specilied District” means an area of every District abutting the River Ganga, being within a radius of fificen
kilometers of the Ganga River Bank or its wibutaries in the States of Himachal Pradesh. Unarakhand. Utar P
Madhya Pradesh. Chhattisgarh, Bihar, Jharkhand. lHaryana. Rajasthan. West Bengal and the National Capital
Delhi and such other States. having major tributaries of the River Gunga as referred 10 in this Order:

radesh,
Territory of

(sb) ~Swute Gangu Committee™ means the State Ganga Rejuvenation, Protection and Management Committee constituted
under this Order for each of the States mentioned in paragraph 2.

(+¢) State Ganga River Conservation Authority means an authority earlier constituted in each State under the Act as
follows. namely :-

(i) the Bihar State Ganga River Conservation Authority constituted by the notification of the Gow cernment ol India
in the Ministry ol Environment and Forests number S.0287 (E). dated 8" February 2010;

(i) the Jharkhand State Ganga River Conservation Authority constituted by the notification of the Government of
India in the Ministry ol EEnvironment and Forests number S.02495(E), dated 30" September 2009:
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(i) the Uarakhand State Ganga River Conservation Authority constituted by the notification o' the Government ol

India in the Ministry of Environment and Forests number S0 1111 (). dated 30™ September 2009;

(iv) the Unar Pradesh State Ganga River Conservation Authority constituted by the notification ol the Government
of India in the Ministry of Environment and Forests number S.02493 (). dated 30" Sceptember 2009; and

(v the West Bengal State Ganga River Conservation Authority constituted by the notification of the Government ol

India in the Ministry of Environment and Forests number $.02494 (15), dated 30" September 2009.

(7d) Tstream™ includes river, water course (whether flowing or for the time being dry), inland water (whether natural or
artificial ) and sub-terrain waters:

(7¢) “wributaries of River Ganga™ means those rivers or streams which low into River Ganga and includes Yamuna
River. Son River, Mahananda River, Kosi River, Gandak River, Ghaghara River and Mahakali River and their ributarics
or such other rivers which National Council for Rejuvenation Protection and Management of” River Ganga may. by
notification. specily [or the purposes ol this Order.

2. The words and expressions used herein and not defined but defined in the Environment (Protection) Act. 1986 (29 ol
1980) shall have the meanings respectively assigned to them in the Act.

4. Principles to be followed for rejuvenation, protection and management of River Ganga. — (1) The ltollowing
principles shall be followed in taking measures for the rejuvenation, protection and management of” River Ganga,
namely -

(1) the River Ganga shall be managed as a single system:

(i) the restoration and maintenance ol the chemical. physical. and biological quality of the waters ol River Ganga
shall be achieved in a time bound manner:

(i) the River Ganga shall be managed in an ccologically sustainable manner;

(iv) the continuity of flow in the River Ganga shall be maintained without altering the natural seasonal variations:

(v)  the longitudinal, lateral and vertical dimensions (connectivities) of River Ganga  shall be incorporated into
river management processes and practices;

(vi) o the integral relationship between the surface low and sub-surface water (ground water) shall be restored and
maintained:

(vii) the lost natural vegetation in catchment area shall be regenerated and maintained;

(viii) the aquatic and riparian biodiversity in River Ganga Basin shall be regenerated and conserved;

(ix) the bank of River Ganga and its [lood plain shall be construction free Zone to reduce pollution sources.
pressures and 1o maintain its natural ground water recharge tunctions:

(x)  the public participation in rejuvenation, protection and managementrevision and enforcement of any
regulation, standard, effluent limitation plan, or programme for rejuvenation, protection and management
shallbe encouraged and made an integral part of processes and practices of

River Ganga rejuvenation, protection and management,
(2)National Mission for Clean Ganga may, having regard 10 the needs ol the people of the counury. advances in
technology and socio cconomic conditions ol the people and to preserve the rich heritage of national composite culture,
specily additional principles in addition 1o the principles specitied under sub-paragraph (1).
5.Ecological flow of water in River Ganga to be maintained. — (1) Every State Government, shall endeavor 1o ensure
that uninterrupted flows of water are maintained at all times in River Ganga as required under clause (iv) of paragraph
(4).
(2) Every State Government shall also endeavor to maintain adequate flow of water in River Ganga in difterent seasons
to enable River Ganga to sustain its ecological integrity and to achieve the goal, all concerned authorities shall take
suitable actions in a time bound manner.
(3) For the purposes of this paragraph, the average flow of water shall be determined by such Hydrology Observation
Stations at such points of the River Ganga. as may be specified by the National Mission for Clean Ganga:
Provided that the average flow of water in River Ganga may, having regard 10 ecology. be determined by the National
Mission for Clean Ganga for different points of River Ganga.
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6. Prevention, control and abatement of environmental pollution in River Ganga and its tributaries.- (1) No person
shall discharge, directls or indirectly, any untreated or treated sewage or sewage sludge into the River Ganga orits

tributaries or its banks:

Provided that where a local authority does not have, on the date of commencement of this Order, sewerage scheme or
inlrastructure tor collection. storage, ransportation and disposal ol sewage or sewage sludge or such infrastructure is not
tunctional on the said date in an arca abutting the River Ganga or its tributaries, every such local authority shallwithin a
period, specificd by National Mission for Clean Ganga from the date ol commencement ol this Order, develop such
infrastructure or make such infrastructure Tunctional, as the case may be. for collection. storage, transportation and
disposal ol sewage inthe territorial arca of the local authority.

(2) No person shall discharge, direetly or indirectly, any untreated or wreated trade effluent and  industrial waste, bio-
medical waste. or other hazardous substance into the River Ganga or its tributaries or on their banks:

Provided Turther that where an industry or industrial area management does not have. on the date ol commencement ol
this Order. industrial effluent treatment scheme or infrastructure for collection. storage. transportation and disposal ol
vade efMuents industrial waste.  bio-medical waste, or other hazardous substance, cle, or such infrastructure is not
functional on the said date in an area abutting the River Ganga or its tributaries, every such industry or industrial arca
management shall, within a period so specified by the National Mission for Clean Ganga from the date of
commencement of this Order., develop such infrastructure or make such infrastructure functional. as the case may be. for
collection. storage, transportation and disposal ol trade efMuent and industrial waste,  bio-medical waste, or other
hazardous substance in the jurisdiction of the industry or industrial arca management.

(3) No person shall construct any structure, whether permanent or temporary for residential or commercial or industrial
or any other purposes in the River Ganga,  Bank of River Ganga or its wributaries or active Mood plain arca ol River

Gunga or its tribularics:

Provided that in exceptional circumstances like natural calamitics or religious events at traditional locations. temporary
structures can be raised alter prior permission of the National Mission for Clean Ganga acting through the State Ganga
Committee and the District Ganga Committee:

Provided further that in case any such construction has been completed, before the commencement of this Order, in the
River Bank of River Ganga or ils ributarics or active flood plain arca ol River Ganga or its tributaries. the National
Mission for Clean Ganga shall review such construetions so as 1o examine as o W hether such constructions are causing
interruption in the continuous ow of waler or pollution in River Ganga or its tributaries, and if that be so. it shull cause
for removing then.

(4) No person shall do any act or carry on any project or process or activity which, notwithstunding whether such act has
been mentioned in this Order or not, has the effect ol causing pollution in the River Gunga.

(3) It shall be the duty of the National Mission lor Clean Ganga, every Specilied State Ganga Committee or specilied
District Ganga Protection Committee, local authority and all other authorities and persons 1o disseminate widely and
bring o public notice, using various means. information captured in reports and the aloresaid measures in the local
funguage in every village. town. city and other arcas abutting River Ganga and its tributaries.

7. Emergency measures in case of pollution of River Ganga or its tributaries --- 1" any poisonous, noxious or
polluting matter is present or has entered into the River Ganga due to any accident or other unforeseen act or event. and it
is necessary or expedient to take immediate action, the National Mission for Clean Ganga shall take immediate action for
carrying out such operations or direct for carrying out such operations by the specified State Ganga Committee or
specitied District Ganga Committee or local authority or any other authority or Board or Corporation, as it may consider
necessary for all or any of'the following purposes, namely; -

(a)the manner of removing the matter from River Ganga and disposing it of'in such a manner as it muy specify, us also,
for carry ing out such operations as is considered appropriate for mitigation or removal ol any pollution caused by such
matter:

(b) issuing directions restraining or prohibiting any person concerned  trom discharging any poisonous, noxious or
polluting matter in the River Ganga;

(¢) undertaking any additional work or functions as may be necessary to address such emergency.

8. Power to issue directions. - The National Mission for Clean Ganga shall, in the exercise ol its powers and
performance or its functions under this Order, issue such directions in writing as it may consider necessary for abatement
of pollution and rejuvenation, protection and management ol the River Ganga o the concerned authority or local
authority or other authorities or Board or Corporation or person and they shall be bound o comply with such directions.

9. Ganga safety audit.- Every District Ganga Committee shall cause the Ganga sulety audit o be carried out by such
Ganga Salety Auditors within such  time frame and in accordance with such protocols as may be specified by the
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National Mission for Clean Ganga for the area of the River Ganga abutting such district and forward the copy of the
report of such safety audit along with remedial action taken thereon to the concerned State Ganga Committee and the
National Mission for Clean Ganga. which shall take appropriate action thereon, if required.

10. Pollution in River Ganga and its tributaries to be monitored.- (1) The pollution in River Ganga and its tributaries
shall be monitored by the National Mission for Clean Ganga on its own or by directions through various State and
Central Government agencies by use of satellite imagery and other remote sensing technologies as well as physical
stations, online monitoring and independent agencies at a periodicity to be specified by it.

(2) Notwithstanding the provisions of sub-paragraph (1), the Central Government may assign the function of monitoring
ol pollution in River Ganga and its tributaries 1o any other agency or body or direct, having regard 1 advances in
technology, 1 monitor the aforesaid pollution in River Ganga and its tributaries by adopting any other technique or
method, as may be specilied in the direction.

11. Constitution of National Council for Rejuvenation, Protection and Management of River Ganga. - With effect
from the date of commencement of this Order, there shall be constituted an authority by the name to be called the
National Council for Rejuvenation, Protection and Management of River Ganga, (hereinalfier in this Order called as the
National Ganga Council) for the purposes of the Act and to exercise powers and discharge functions as specilied in this
Order and the Act.

12.Composition of National Ganga Council.-The National Ganga Council shall consist ol the following members.
namely:-

(w)Prime Minister -Chairperson ex-officio
(b) Union Minister for Water Resources,

River Development and Ganga Rejuvenation - Vice-Chairperson, ex-officio
(¢)Union Minister for Environment, Forests

and Climate Change - Member, ex-officio;
(d)Union Minister for Finance - Member, ex-officio;
(e)Union Minister for Urban Development - Member, ex-officio;

(1) Union Minister lor Power - Member, ex-officio;
(2)Union Minister for Science and Technology - Member, ex-officio;
(h)Union Minister for Rural Development - Member, ex-officio;

(i)Union Minister for Drinking Water and Sanitation - Member, ex-officio;

(j) Union Minister for Shipping - Member, ex-officio;
(k) Union Minister of State for Tourism - Member, ex-officio;
(1) Vice Chairman, NITI Aayog - Member, ex-officio;
(m)Chicl Minister, Bihar - Member, ex-officio;
(n) Chief Minister, Jharkhand - Member, ex-officio;
(0) Chiel Minister, Uttarakhand - Member, ex-officio;
(p) Chiel Minister, Uttar Pradesh - Member, ex-officio;
(q) Chict Minister. West Bengal - Member, ex-officio:

(r) Secretary, Ministry of Water Resources,
River Development and Ganga Rejuvenation - Member, ex-officio;

(s)Director General. National Mission for
Clean Gunga - Member Secretary, ex-officio

(2) The National Ganga Council may co-opt one or more Chief Ministers trom the States not represented in the National
Ganga Council having major tributaries of River Ganga, which are likely to affect the water quality in the River Ganga,
as Member.

(3) The National Ganga Council may also co-opt one or more Union Ministers, if it considers necessary, as Member.

(4) The National Ganga Council may consult experts and expert organisations or institutions in the field of river
rejuvenation, river ecology and river management, hydrology, environmental engineering, social mobilisation and other
relevant fields.

(5) The Headquarter of the National Ganga Council shall be at New Delhi or at such other place as it may decide.
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(6) The Natonal Ganga Couneil shall have its Secretariat in the National Mission for Clean Ganga.

(7) The Central Government in the Ministry of Water Resources, River Development and Ganga Rejuvenation shall
serve as the nodal Minisiry.

13. Dissolution of National Ganga River Basin Authority --- (1) On and from the date of constitution of the National
Ganga Council in paragraph 11, the National Ganga River Basin Authority constituted by Notification of the Ministry of
Water Resources, River Development and Ganga Rejuvenation, number S.0 2539 (). dated the 29" September 2014
shall stand dissohved.

~ : ) . .
(2) All things done or omitted 10 he done or actions taken or any money spent or authorised 1o be spent by the National
Ganga River Basin Authority belore such dissolution shall be deemed to have been done or taken under the
corresponding provisions of this Order.

L4.Superintendence, direction and control of management of River Ganga to vest in National Ganga Council.-
Ihe National Ganga Council shall. nowwithstanding anything contined in this Order. be overall responsible for the
superintendence, direction. development and control of River Ganga and the entire River Basin (including finuncial and
administrative matters) for the protection, prevention, control and abatement ol environmental pollution in River Gangu
and its rejuvenation o its natural and pristine condition and to ensure continuous adequate Now of water in the River
Ganga and for matters connected therewith,

15. Jurisdiction of National Ganga Council.- The jurisdiction of the National Ganga Council shall extend to the arcas
mentioned in paragraph 2.

16. Meetings of National Ganga Council.- (1) National Ganga Council may regulate its own procedure for transacting
its business including its meetings.

(2) The Chairperson of the National Ganga Council shall preside over its meetings and in his absence, its Vice-
Chairperson shall. preside over the meetings of the National Ganga Council and conduct its business.

(3) The Vice-Chairperson shall have the power to take decisions necessary for the National Ganga Council 1o achicve its
objectives. in between the conduct of the two meetings of the Council subject to ratification in the next meeting.

(4) T'he National Ganga Council shall meet at least once every year or more as it may deem necessary.

17. Constitution of Empowered Task Force on River Ganga as authority.- (1) With effect from the date of
commencement of this Order, there shall be constituted an authority by the name 1o be called the Empowered Task Foree
on River Ganga for the purposes of the Act and to exercise powers and discharge functions as specified —in this Order
and the Act.

[ (2) The Empowered Task Force on River Ganga shall consist of the following members, namely:-

| (a)Union Minister for Water Resources.,
River Development and Ganga Rejuvenation - Chairperson, ex-officio;

|
f (b) Union Minister of State for Water Resources,

I River Development and Ganga Rejuvenation - Vice-Chairperson, ex-officio;

" re)Secretary in the Minisury of Water Resources.
| River Development and Ganga Rejuvenation - Member, ex-officio

1 (d) Secretary in the Ministry of Finance

(Depurtment of Expenditure) - Member, ex-officio;

ﬁc) Chief Executive Officer. Niti Ayog - Member, ex-oflicio;

(1) Chief Secretary. State of Uttrakhand - Member, ex-officio;

’ (g) Chiet Secretary. State of Uttar Pradesh - Member, ex-ofticio;

Fh)(.‘hiei‘Sccrclur,x. State of Bihar - Member, ex-ofticio;

| (i) Chief Secretary. State of Jharkhand - Member, ex-officio;

{ (i) Chief Secretary, State of West Bengal - Member, ex-otlicio;

| (k) Director General . National Mission for Clean Ganga - Member-Secretary

t
(3) The Empowered Task Force on River Ganga may also co-opt one or more Secretary in the Union Ministries or the
Chief Secretary of any other State concerned, if it considers necessary, as member
(4) The Empowered Task Force on River Ganga shall meet at least once every three months or more as it may deem

necessdry.
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(3) The administrative and technical support o the Empowered Task Force on River Ganga shall be provided by the
Central Government in the Ministry of Water Resources. River Development and Ganga Rejuvenation which shall be the
nodal Ministry for the purposes ol such administrative and technical support.

I8. Functions and powers of Empowered Task Force on River Ganga. -

(1) The Empowered Task Force on River Ganga shall co-ordinate and advise on matters relating 1o rejuvenation.
protection and management of River Ganga and its tributaries,

(2) In particular und without prejudice 1o the generality ol the provisions ol sub-paragraph (1), the functions and powers
ol the Empowered Task Foree on River Ganga may include measures with respect to all or any of the following matters
i repuvenation. protection and management ol River Ganga, namely:-

(a)  ensuring that the Ministries. Departments and State Governments concerned have -
(i) an action plan with specific activities. milestones, and timelines for
achicvement ol the objective of rejuvenation and protection of River Ganga;
(i) amechanism for monitoring implementation ol its action plans;

(b)  co-ordination amongst the Ministries and Departments and State Governments concerned for implementation of its
action plans in a time bound manner;

(¢) o monitor the implementation process, address bottlenecks. suggest and take such decisions as may be necessary o
ensure speedy implementation;

(d) all projects under the ambit of Namami Gange including ongoing projects funded domestically and through external
assistance:

(¢) dischurge of such other functions or exercise of such powers as may be considered necessary for achievement of the
objective ol rejuvenation. protection and management of River Ganga or as may be assigned 10 it by the Central
Government or specilied by the National Ganga Council;

19. Approval for projects exceeding value of rupees one thousand crore.-

(1) The Empowered Task Force on River Ganga shall be responsible for the approval of every project exceeding a
value of rupees one thousand crore, as amended from time to time.

(2)  The Empowered Task Force on River Ganga may constitute a sub-committee of officials amongst its members
tor the purpose ol sub-paragraph (1)

20. Constitution and Composition of Specified State Ganga Rejuvenation, Protection and Management
Committees as authorities— With effect from the date of commencement of this Order, these shall be constituted, in
cach State as specified in paragraph 2, an authority to be called the State Ganga Rejuvenation. Protection and
Management Committee. which shall consist of"a Chairperson and other members as specified in the Schedule to
exercise powers and discharge functions as specified in this Order and the Act,

21. Meetings of State Ganga Committee. — (1) Every State Ganga Committee may regulate its own procedure for
transacting its business including its meetings.

(2)Every State Ganga Committee shall convene its meetings at least once in every three months” time.

(3) The Chairperson of the  State Ganga Commitiee shall preside over its meetings and in his absence, the said
Committee shall elect its Vice-Chairperson who shall, preside over the meetings of the  State Ganga Committee and
conduct its business.

22. Superintendence, direction and control over Committee.- The superintendence, direction and control of the
District Ganga Committees shall, notwithstanding anything contained in this Order, vest in the State Ganga Committee,
for the purposes ol rejuvenation, protection. prevention, control and abatement of environmental pollution in River
Ganga and its wributaries so as 1 rejuvenate the River Ganga to its natural and pristine condition and ensure continuous
and adequate Now ol water in River Ganga and for protection and management of River Ganga in the States concerned.

23. Decisions of State Ganga Committee to be binding.- The decision taken at the meetings of the State Ganga
Commitee shall. notwithstanding anything contained in this Order, be binding upon every District Ganga Committee
and every local authority or other authority or Board or person referred to in such decision and they shall comply with the
decisions of the State Ganga Committee.

24, Powers, duties and functions of State Ganga Committees.— (1) Every State Ganga Commitee shall, subject to the
provisions of the Act and rules made or directions issued thereunder, have the power 1o take all such measures, including
those in paragraphs 6,7 and 8, as it deems necessary or expedient for effective abatement of pollution und conser ation
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ol the River Ganga : st R . . . . 3 < . . . -
i (?I Rly Z' Ganga and for implementing the decisions or directions of the National Ganga Council and National Mission
or Clean Ganga. -

P} » Qiate () RPN . . . g . . ~ \ :
(2 ,l he ‘\l““LI(Jd”E’d Commiutee shall implement various programmes and projects of the National Ganga Council and
National Mission for Clean Ganea.

3 ST H L . . . s :
) l_“ particular and without prejudice 1o the generality of the provisions ol sub-paragraphs (1) and (2). such measures
may include all or any of'the following matters, namely -

(@) coordination and implementation of the conservation activities relating to River Ganga including augmentation off

sewerage infrastructure, catchment arca treatment, protection of lood plains. creating public awareness and such other
measures at the State level and regulation ol activities aimed at the prevention, control and abatement ol pollution in the
River Gunga 1o maintain its water quality. and 1o take such other measures relevant (o river ecology and management in
the State coneernad:

(b) implementation ol the river basin management plan in the concerned State;
(¢) maintenance ol minimum ccological Nlows in the River Ganga in the concerned State and actions thereon:

(d) entry and inspection under section 10 and power 10 take sample under section 11 of the Act for the purpose ol

exercising and performing its lunctions under this Order.

(4) The State Ganga Committee shall undertake all the emergency measures mentioned in paragraph 7.

(3) T'he State Ganga Committee shull have the powers (o issue directions under section 5 of the Act.

(6) The powers and functions ol the State Ganga Committee shall be without prejudice to any of the powers conlerred

upon the State Government under any Central or State Act, being not inconsistent with the provisions of the Act.

25. Monitoring execution of plans and programmes of District Ganga Committees.- Every State Ganga Commitiee

shall monitor the exccution of plans, programmes, and projects of all their District Ganga Protection Committees and

those of other authorities and submit progress in respeet thereof to the National Mission for Clean Ganga.

26. Preparation of consolidated reports of all District Ganga Committees and taking remedial measures in
C rej g LKing )

respect thereof.- (1) Every State Ganga Committee shall prepare a consolidated report of all District Ganga Protection

Committees. local authorities or other authorities or Board or Corporation or person for every quarter indicating therein

in respect of cach specified District abutting River Ganga and its wibutaries, ----

() the status of the plans being executed and measures taken by them and any other activity relating to the health of

River Ganga and its wributaries:

(b) the quality of water in River Ganga and its tributaries in each specitied District and remedial action in respect thereof:

(¢) any interruption of flow in the River Ganga in each specitied District and reasons therefor;

(d) remedial measures taken on the complaints made to the District Ganga  Committee or local authorities or other

authorities:

(e) adverse report as reported by Ganga salety auditors in cach specified District:

(1) any other information relevant  the health of River Ganga and its tributaries.

(2) The report referred to in sub-paragraph (1) shall be submitted within one month at the end of cach year to the State

Ganga Committee and National Mission for Clean Ganga along with remedial action thereot.

27. Conducting of Ganga safety audit and submission of such audit reports by State Ganga Committees.- (1) It

shall be the duty of the State Ganga Committees to conduct or causes to be conducted. through the District Ganga

Commitiees. the Ganga safety audit and submit report of the Ganga salety audit to the National Mission for Clean Ganga

along with the remedial action taken thereon and also make available the same in public domain and exhibit the same at

its website. ’

(2) The Ganga safety audit shall include such particulars and be done at such intervals (save as otherwise provided in this

Order) and in such manner as may be specified, by notification, by the National Mission for Clean Ganga.

28. State Ganga Committee to be nodal agency.- The State Ganga Committee shall be the State-wide nodal agency in

the State for the implementation of the provisions of this Order and for effective abatement of pollution and rejuvenation,

protection and management of the River Ganga and its tributaries.

29. State Ganga Committees to be bound by direction of National Ganga Council and National Mission for Clean

Ganga.- Lvery State Ganga Commitee. without prejudice (o the foregoing provisions of this Order, shall, in exercise of

its powers or the performance of'its functions under this Order, be bound by the decisions or such directions (including
those relating to technical and administrative matiers) as the National Ganga Council and the National Mission for Clean
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Ganga may give in writing 10 it from time 0 tme for abatement of pollution and rejuvenation. protection and

muanagement ol the River Gunga.

30. Dissolution of State Ganga River Conservation Authorities and State Executive Committees.- (1) With cffect
rom the date of constitution of the State Ganga Committees, the respective State Ganga River Conservation Authorities
andthe respective State Executive Committees constituted before the commencement ol this Order shall stand dissolyved.

(2)AI things done or omitted 1o be done or actions taken or any money spent or authorised 1o be spent by the authorities
and commiuees under sub-paragraph (1) before such dissolution shall be deemed 1o have been done or taken under the
corresponding provisions ol this Order.

31. Constitution of National Mission for Clean Ganga as an authority.-(1) With cffeet from the date of
commencement ol this Order. the National Mission for Clean Ganga, a society registered under the Socicties Registration
Act, 1860 (21 ol 1860),  shall be an authority constituted under the Act, by the same name for the purposes of the Act
and W exercise powers and discharge functions as specified under this Order and the Actand the rules made or directions
isstied thereunder.

(2) The composition of the National Mission for Clean Ganga shall be as specified in paragraph 33.

32. Area of operation of National Mission for Clean Ganga.- The area ol operation of the National Mission for Clean
Gangu shall be the areas mentioned in paragraph 2.

33. National Mission for Clean Ganga to be nodal agency.- The National Mission for Clean Ganga shall be the nodal
ageney lor the nationwide implementation of the provisions of this Order and for effective abatement of pollution and
rejuvenation. protection and management of the River Ganga and its tributaries.

34. National Mission for Clean Ganga to be an empowered organization.- The National Mission lor Clean Ganga
shall be an empowered organisation with two tier management having administrative, appraisal and approval powers and
duties. functions and powers as specilied in this Order.

35. Composition of National Mission for Clean Ganga.- The National Mission for Clean Ganga shall have a two-tier
management structure and it shall comprise of the Governing Council and the Executive Committee.

(1 The Governing Council shall consist of the following members, namely:-

; : s S e s : Chairman, ex-olticio
() Director General ol National Mission for Clean Ganga

(b) Joint Seeretary, Ministry of Water Resources, River Development and Ganga | Member, ex-officio

Rejuvenation
(c) Joint Secretary. Ministry of Urban Development Member, ex-officio
(d) Joint Secretary, Ministry of Environment, Forests and Climate Change Member, ex-officio
(¢) | Joint Secretary, Department of Expenditure Member, ex-officio
(1 Representative of NITI Aayog (not below Joint Secretary) Member, ex-officio
(g) | Chairman, Central Pollution Control Board Member, ex-officio
th) Principal Secretary, Urban Development, Government of Bihar Member, ex-officio
(i) | Principal Secretary, Urban Development. Government of Jharkhand Member, ex-officio
g ) Principal Secretary, Urban Development. Government of Uttar Pradesh Member, ex-officio

(k) | Principal Secretary, Peyjal. Government ol Uttarakhand Member, ex-officio

) Principal Secretary, Urban Development, Government of West Bengal Member, ex-officio

(m) lixecutive Director(Deputy Director General), National Mission for Clean Gunga Member, ex-officio

(n) | Executive Director (Technical).National Mission for Clean Ganga Member. ex-officio

“Jho
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(v) Executive Director (Finanee), National Mission for Clean Ganga Member, ex-officio
(p) Lxeeutive Director (Projects), National Mission Tor Clean Ganga Member, ex-officio

(q) LExeeutive Directorf Administration). National Mission tor Clean Ganga Member- Secretary.
o
(2) Fhe Executive Commitiee constituted out of the Governing Council, shall - consist of the following members.,

namely :-
(- Director General, National Mission for Clean Ganga — Chairperson, ex-ollicio;
(b) Joint Secretary., Department ol Expenditure — Member, ex-olTicio:
(¢) Representative of NI'TI Aayog (not below Joint Secretary) — Member, ex-officio:
(d) Principal Seerctary of the State concerned — Member, ex-ollicio;
() Exceutive Director (Deputy Dircctor General)

National Mission for Clean Ganga — Member, ex-ollicio:
(N Exccutive Director (Finance)
National Mission for Clean Ganga = Member. ex-olficio;
(2) Executive Director (Technical)
National Mission for Clean Ganga = Member, ex-ollicio:
(h) Exccutive Director (Projects)
Nutional Mission for Clean Ganga - Member. ex-ollicio:
(i) LExecutive Director (Administration)
National Mission for Clean Ganga — Member, ex-oflicio:
(3) ‘The Dircctor General, National Mission for Clean Ganga may. il"he considers necessary, may associate with the

Exceutive Committee, any other member from the Go erning Council.

(4) Ihe Governing Council may constitute a sub-committee from out ol'its members and also by associating some
technical experts tor appraisal of the projects.

(3) The representative of the State concerned shall also be one ol'the members of sub-committec,

(0) Hall ol the members o the Governing Council shull form the quorum.

36. (1) All approvals up 10 one thousand crores rupees shall be granted by the Executive Commiuee and it shall

report to the Governing Council at least once in three months.

(2) The Sub-Committee ol the Governing Council shall appraise the project only after completion of Third Party
Appraisal of the project by technical experts or consortium of recognized institutes or Indian Institutes of Technology. as
the case may be,

(3) The Third Party Appraisal shall be for all projects irrespective of their value,
37. Appointment of Director General and Executive Directors of National Mission for Clean Ganga.-

(1) Dircctor General. National Mission for Clean Ganga shall be appointed by the Central Government who shall be
cequivalent 1o the rank of Additional Seeretary or Secretary o the Government of India and his werms and
conditions of services shall be determined by Central Government.

(2) The Executive Director (Finance) shall be appointed on deputation from any of the
in the Central Government in the rank equivalent to Joint Secretary to Gov
the recruitment rules of the said services.

organised accounts services
crnment of India in accordance with

5

National Mission for Clean Ganga shall have at least one position for cach of the Executive Dircetors in the rank
ol Juint Secretary to Government of India.
(4) One of the Executive Directors shall be designated as Deputy Director General ol the

; Nutional Mission for
Clean Ganga and he shall be appointed by the Central Government,

(5) None of the nominated members of the Executive Committee shall be below the rank of

Joint Secretary in
Government of India.

38. Duty of National Mission for Clean Ganga.- It shall be the duty of'the National Mission for Clean Ganga to -

(i) tollow the principles laid down in paragraph 4
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() comply with the decisions and directions of” the National Ganga Council and implement the Ganga Basin
Management Plan approved by ji:

(i) co-ordinate all activities for rejuvenation and protection of River Guanga in a time bound manner as directed by the
National Ganga Council:

(V) do all other acts or abstain from doing certain act which may be necessary lor rejuvenation and protection ol River
Ganga and its ributaries.

39, Functions of National Mission for Clean Ganga.- (1) Without prejudice to the provisions of this Order, the
National Mission for Clean Ganga shall identity or cause 1o be identilied -

() the specitic threats 1o the River Ganga in areas in cach village and town ol such specitied District abutting River
Gianga and its wributaries, including sewerage and industrial waste, cremation and burial ol corpses and disposal
olanimal carcasses, and threats from commereial, recreational and religious activities;

(b) the type of measures required o address such threat in cach village and town of all districts ubutling River

Ganga and its tributaries:
the specific arcas where such remedial actions are required Lo be taken for rejuvenation and protection of River
Ganga and its uibutaries.

(¢

(d) the measures which may be necessary [or reuse of treated water and enter in to Memorandum of Understanding
in this regard with the Ministries ol the Central Government like Railways, Power, Petroleum and Natural Gas
cle. State: Governments. autonomous bodies  at the Central and State level, recognized Institutes and
organizations which the National Mission for Clean Ganga may deem i,

(2) T'he National Mission for Clean Ganga shall make or cause 1o make the River Ganga Basin Management Plan along
with cost. timelines and allocation of responsibilities. among other things, for rejuvenation and protection of River Ganga
and its tributaries in each village and town of specified District abutting River Ganga and its tributaries and execute
projects there for.

(3) The National Mission for Clean Ganga shall -----

(@) cause 1o be determined the magnitude of ecological flows in the River Ganga and its wributaries required to be
maintained at different points in ditferent areas at all times with the aim of ensuring water quality and
environmentally sustainable rejuvenation, protection and management of River Ganga and its tibutaries and
notifying the same and take or direct all such measures neeessary 10 maintain adequate ecological Nows:

(b) cause w be identified pluces where the environmental Now of water of River Ganga has been modified and take
measures [or correction thereol 10 maintain the continuous How ol water {or rejuvenation, protection and
management ol River Ganga and its tributaries:

(¢) identity places ol discontinuity of water in River Ganga and its tributaries due to engineered diversion of water
or storage of water or by any other means and exceute plans in respect thereol or take remedial action therefor:

(d) devise a system to be put in place for continuous monitoring of low of water and pollution levels in River
Ganga and its tributaries:

(e) take all such measures which may be necessary 1o give eftect o the decisions of the National Ganga Council so
as to maintain adequate ecological lows in the River Ganga and tributaries:

(1) render assistance or cause them 1o be rendered by any ageney for preparation of detailed project reports or
execution of projects for abatement of pollution and rejuvenation, protection and management of the River
Ganga and its tributaries 1o the State Governments, the State Ganga Committees. District Ganga Committees or
local authorities or any person or body. any authority, Board or Corporation;

set up or facilitale setting up or designate and direct one or more existing centers 10 research, dey clop and
disseminate knowledge base and analytical tools on abatement of pollution and rejuvenation, protection and
management of River Ganga and its tributaries:

(h) ke any other measures which may be necessary for continuous flow of water and abatement of' pollution in
River Ganga and its tributarics
(4)The National Mission for Clean Ganga shall take all such other cmergency measures as outlined in paragraph 7,
40.  Establishment of River Ganga Monitoring Centres at suitable locations along River Ganga and its
tributaries.- The Nutional Mission for Clean Ganga may identify the places in the River Ganga Basin and establish at
such places or designate any existing laboratory or station or institute as Centres 10 be called the “River Guanga
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Monitoring Cenue™ for monitoring amongst other things, continuous Now of water and pollution levels as required under
this Order and such Centre shall report immediately 1o the National Mission for Clean Ganga for taking remedial action
theretor,

AL Powers of  National Mission for Clean Ganga.- (1) The National Mission for Cleun Ganga being the national
ageney charged with the role, responsibility and powers o facilitate the sk ol rejuvenation, protection and munugement
ol River Ganga and its ibutaries, under the supervision and direction ol the National Ganga Council, shall recommend
W the National Ganga Council or Cental Government for issuing directions or issue direetions itsell] 1o the State Ganga
Commitiees or District Cianga Committees or tocal authority or any other authority or any person. institution, consortium
orageney. as it may decide. for the rejuvenation. protection and management of River Ganga and have the power Lo take
all such measures and discharge such functions as it may deem neeessary or expedient for prevention, control and
abatement of environmenial pollution in River Ganga and its wribuaries so as to rejuvenate the River Ganga to its natural
and pristine condition and ensure continuous and adequate Now of water in River Ganga and for protection and
management ol River Ganga and for matters connected therewith.

(2) In particular and without prejudice to the generality of the provisions of sub-paragraph (1), and save as otherwise
provided in this Order, such directions may include all or any of the following matters in the management of River
Gunga. namely:-

(a) fulfiliment of the functions mentioned in paragraph 55 in accordance with the principles in paragraph 4;

(b) formulate, with the approval of the Central Government. the National policy for effective abatement of pollution and
rejuvenation, protection and management ol River Ganga;

(¢) enter into memorandum of understanding, with the approval of the Central Government, with any country or lorcign

ageney for effective implementation of the Rjver Gunga Basin Management Plan for rejuvenation, protection, prevention,
control and abatement ol pollution in the River Ganga and its tributaries;

(d) approve, with or without modifications, the River Ganga Basin Management Plan and direct amendments. ilany.
be made therein;

(€) supervise and review the progress reports, and issue directions to the State Ganga Committees.  District Ganga
Committees or local authorities and other authorities in the implementation of the River Ganga Basin Management Plan
and any other matter conneeted with affairs ol the River Ganga and its wibutaries;

(1) approve the planning, financing and execution o [programmes for abatement of’pollution in the River Ganga including
augmentation ol sewerage and efflyent treatment infrastructure, catchment area treatment, protection of flood plains,
creating public awareness. conservation ol aquatic and riparian life and biodiversity and such other measures for
promoting environmentally sustainable river rejuvenation:

(2) coordination. monitoring and review of the implementation of various programmes or activities taken up for
prevention. control and abatement of pollution and protection and management in the River Ganga and its tributaries:

(h) direet any person or authority 10 take measures [or restoration of river ecology and management in the River Ganga
Basin States;

(i) recommend 1o the Central Government, for creation of° special purpose vehicles (whether as a company under the
companies Act, 2013(18 0 2013) or Societies Registration Act, 1860 (21 of 1860) or a Trust under the Indian Trust Act,
1882 (2 01" 1882)). as may be considered appropriate, for implementation of this Order and for the purposes of the Act:
() take such measures as may be necessary for the better co-ordination of policy and action to ensure eftective
prevention. control and abatement of pollution, rejuvenation and protection and management in the River Ganga and its
tributaries:

(ki issue sueh directions to any person or authority, as it may consider necessary, for proper or prompt exceution of the
projects or cancel such projects or stop release of funds or direct refund offamount already released and assign the same
1o any ather person or authority or Board or Corporation for prompt execution thereof:

() dircetany person or authority to maintain such books of account or other documents, without prejudice 1o any law for
the time being in force, as may be specified by the National Mission for Clean Gunga;

tm) take such other measures which may be necessary for achievement of prevention, control and abatement ol pollution,
rejuvenation and protection and management in the River Ganga und its tributaries;

(3)I'he National Mission for Clean Ganga shall have the power 1o issue directions mentioned under section 5 ol the Act.

(4) Fhe National Mission for Clean Ganga may evolve an appropriate mechanism for implementation of its decisions and
the decisions of the National Ganga Council.
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42. Giving of prior approval in certain matters.- Lavery person, the State Ganga Committees. District Gangu Protection
Commitiees, local authoritics and other authorities shall obtain prior approval ol the National Mission lor Clean Ganga,
on the tollowing matiers, reluting 1o River Ganga and any area abutting River Ganga or its tributaries, il required 10
implenent the decisions ol'the National Ganga Council. namely:-

() engineered diversion and storage of water in River Ganga without alfecting the Now ol water downstream ol the

(4
Iiver Gunga:

(b) construction ol bridges and associated roads and embankments over the River Ganga or at its River Bank or its Nlood
plain area;

(¢) construction of Ghats or extension olany existing Ghat:
(dy construction ol jetties;

(¢) construction of permanent hydraulic structures for storage or diversion or control of waters or channelisation of River
Ganga or its tributaries;

(1) detorestation of hill slopes and notificd forest and other cco-sensitive arcas;

() any other activity which contravenes the principles laid out in paragraph 4 which the National Mission for Clean
Gunga may specily.

43. Financial framework.- (1) The budgetary allocation shall be wilised by the National Mission for Clean Ganga for
meeting expenses in connection with the discharge ol'its functions, objects and purposes and establishment expenditure:
Provided that the money received by way of grants. loans and borrowings shall be expended for the specific purpose for
which such grants. loans and borros ings have been received.

(2) The National Mission for Clean Ganga shall maintain proper accounts and other relevant records and prepare an
annual expenditure statement.

(3)Ihe audit of National Mission for Clean Ganga accounts shall be done by the Compturoller and Auditor-General of
India und alter completion of unnual audit. the audit agency shall furnish annual audit certificate,

(4)The altairs of National Mission for Clean Ganga shall be subject 10 the control of Central Vigilance Commission and
there shall be a Vigilunee Olficer 1o look after vigilance related matters.

(5) The annual expenditure statement with the audit report shall be forwarded annually to the Empowcered Task LForee,
and the Central Government for being laid before cach House of Parliament.

4. Engagement of legal experts.- The National Mission for Clean Ganga shall have proper legal set up for which it
may engage legal experts, consultants and legal firms as may be necessary for advising it on legal matters and providing
support for discharging its duties.

45. Scrutiny of reports.- All the reports relating o its activities and reports received from the State Ganga Committees,
District Ganga Committees. local authority,  Board, Corporation or any person shall be scrutinised by the National
Mission for Clean Ganga and placed by it ulong with its views on the matters mentioned in such report belore the
National Ganga Council for soliciting its guidance thereon. il required.

46. Consolidated report of Ganga Safety audit.- The National Mission for Clean Ganga shall prepare and submit a
consolidated report of the Ganga safety audits of River Ganga 10 the National Ganga Council along with the remedial
action taken thereon and also make available the same in public domain and exhibit the same at its website.

47. Powers of National Mission for Clean Ganga to call for information, conduct inspection, publish reports, etc.-
(1) Where the National Mission for Clean Ganga considers it expedient 5o o do under section 5 of the Act, it may. by
order in writing.-

(@) call upon any State Ganga Committees. District Ganga Protection Committees. local authority, other authority, Board,
Corporation or person. who has been allotied any project lor excecution or connected with such project or utilisation of
funds. at any time. o furnish in writing or make public for dissemination such information or explanation relating to such
project allotted for execution or executed or utilisation of fund allotted us the National Mission for Clean Ganga may
require: or

(bJappoint one or more persons or any authority to make an inquiry in relation 1o project allotted tor execution or
executed or utilisation of fund allotted: or
(¢) direct any of'its officers or employees or the otficers or employees of the Central Government or State Government or
any other authority o inspect the books of account or other documents ol the State Ganga Commitiees, District Ganea

X
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Committees., local authority, other authority, Board, Corporation or person related 1o any project allotted for exceution or
exeeuted or utilisation of funds: or

() require any person. officer. State Government or authority 1o Turnish o it any reports, returns, statistics, accounts and
other information and such person. officer. State Government or other authority shall be bound 1o do so.

48, Financing and implementation model.— The National Mission for Clean Ganga shall develop and constantly refine
financial models that would improve the performance and sustainability of projects, and which can be adopted by lhc.
State Ganga: Commitees,  District Ganga Commivees, local authority, other authority or person for abatement of
pollution and rejuvenation. protection and management ol the River Ganga.

49. Preparation of consolidated reports.- (1) The National Mission for Clean Ganga shall, on the basis ol the reports
and-other information forwarded by the State Ganga Commiuees, District Ganga Committees, local authoritics. other
authoritics, Board. Corporation or person, prepare a consolidated report every year indicating therein in respect of cach
specitied District abutting River Ganga and its tributarics.-

(1) the status of the plans being executed und measures taken by them and any other activity relating o the health ol
River Ganga and its tributaries:

th) the quality of water in River Ganga and its tributaries and remedial action in respect thereol;
(¢) any interruption of water in the River Ganga and reasons therefor;
(d) condition of River Bed and lood plains and habitat in the specilied District;

(¢) remedial measures taken on the complaints received from public by the District Ganga Committee or local
authorities:

(1) threats remaining to be addressed by then with remedial action proposed therefor:
(2) report il any as reported by Ganga salety auditors:
(h) all other information relevant about the health of River Ganga and its tributaries.

(2) The National Mission for Clean Ganga shall submit a consolidated report referred to in sub-paragraph (1) after review
thereof'to the Empowered Task Force along with remedial action thereof.

50. Annual report.- (1) The National Mission for Clean Ganga shall, within three months of the end ol every year,
prepare an annual report of all work undertaken by it and by the Empowered Task Force on River Ganga, the State
Ganga Commiuees. District Ganga Commitees. concerned local authorities, other authoritics. Board. Corporation or
persons during the immediately preceding year.,

(2) The National Mission for Clean Ganga shall include under separate parts in its annual report referred o in sub-
paragraph (1), all works undertaken by it and the LEmpowered Task Force on River Ganga, the State Governments. the
State Ganga Committees. District Ganga Committees. concerned Jocal authorities. other authorities, Board, Corporation
or person. und forward the said annual report 1o the Natjonal Ganga Council and the Central Government and also make
available in public domain and exhibit at its website.

51. Constitution of Committees.- The National Mission for Clean Ganga may, constilute one or more River Ganga
Manugement Committees from amongst its members and such experts in the field of rivers or water as it may consider
appropriate for the efficient discharge ol its Iunctions under this Order.

52. Soliciting guidance.- In case any dilficulty arises in implementing decisions of the Natjonal Ganga Council or the
provisions of this Order. it shall be duty of the National Mission for Clean Ganga (o solicit the guidance of the National
Gangu Council and take appropriate action accordingly.

53. Constitution of District Ganga Protection Committees.- (1) The Central Government shall immediately afier the
commencement of this Order, in consultation with concerned State Ganga Committee, by notification constitute, in every
specified District abutting River Ganga and its tributaries in the States mentioned in paragraph 2. the “District Ganga
Commiuees™ for the prevention. control and abatement of environmental pollution in the River Ganga.

f

|
|

(2) Every District Ganga Committee in each specified District shall consist of the following members, namely:-

j

(a) the District Collector in the specitied District; - Chairperson, ex-officio:

1
|

(b) not more than two nominated representatives from Municipalities and Gram Panchayats of the specitied District

nominated by the Stte Government. - Members:

47
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|’ (e)one representative cach of the Public Works, Irrigation, Public Health Engineering, and Rural Drinking '\\.ncr
Departments, and State Pollution Control Board working in the specilied District abutting River Ganga to be nominated
. I =
by the District Collector - Member, ex-ollicio:

() two envirommentalists associated with River Ganga protection activities and one representative ol local industry
association in the specified District o be nominated by the District Collector - Members;
e

[ (e) one Divisional Forest Officer ol the specified District

- Member, ex-ollicio

(Y one District ofticial to be nominated by the District Collector. - Member;

(2) The District Collector shall be the Chairperson ol the District Ganga Committee and the Divisional Forest Offticer
shall be the Convener of the District Ganga Commiltee.

(3) The District Ganga Committees shall meet at such times and at such places as the Chairperson ol that Committee may
decide and exercise such powers and lunctions as may be conferred under this Order:

Provided that at least one meeting ol the District Ganga Committee shall be held every three months.
(4) A non ex-oflicio member may resign his olfice by giving notice in writing thereof to the Central Government or 1o

the District Collector concerned., as the : may be, and shall cease to be a member on his resignation being accepted by
the Government or the District Collector conceerned, as the case may be,

S4. Superintendence, direction and control of District Ganga Committee.- The superintendence, direction and
conrol of the management of” the District Ganga Committee (including financial and administrative matters) shall,
notwithstanding anything contained in this Order. vest in the National Mission for Clean Ganga which may be excrcised
by ieither directly or through the State Ganga Commiutee or any of'its officer or any other authority specitied by it

55. Functions and powers of District Ganga Committees.- (1) Lvery District Ganga  Commitee shall discharge
lunctions and exercise powers lor rejuvenation, protection, restoration and rehabilitation of River Ganga and its
wibutaries in cach specified District as aid out in paragraph 6 and 7 as per the principles specilied in paragraph 4.

(2) In particular. and without prejudice 1o the generality of the provisions ol sub-puragraph (1) for rejuvenation and
protection and restoration or rehabilitation of'degraded areas abutting River Ganga and its tributaries and subject 1o other
provisions ol this Order and rules made thereunder, every District Ganga Commitiee shall have the following powers and
functions in relation o River Ganga and its tributaries abuuing in the arca in specified District. namely:-

(a) identitying activities which may be threats in the area of” specilied District abutting the River Ganga for protection ol
River Gunga und its tributaries or its River bed and making 4 plan for remedial action and take remedial action in respecet
thereol:

(b) twking remedial action at its own end for protection of River Ganga and its tributaries or its River bed abuting in the
specilied District (exeluding enforcement of the provisions of this Order)

(¢) in the event of its inability 1o take remedial action, reporting (electronically as well as by sending written
communication in hard copy) to the National Mission for Clean Ganga and concerned State Gon ernment. the State Ganga
Committee. as the case may be. for issue of direction for protection of River Ganga and 1o formulate appropriate
management or remedial actions.

(d) taking suitable administrative and other measures, 1o give effeet o the provisions of this Order so us 10 prevent the
environmental pollution in the River Ganga and its tributaries, not being inconsistent with the provisions o this Order, or
any Jaw for the time being in force.

(3) In case. the District Ganga Committee is of the opinion that any contravention has been made ol any other law for the
time being in foree or in respect of'provisions of this Order, it shall take appropriate action in accordance with the law for
the time being in foree.

(4) The District Ganga Committee shall take all such emergency measures as specified in paragraph 7.

56. Designation of Nodal Officer.- (1) Lvery District Ganga  Committee shall nominate us Nodul Officer for the
purposes of this Order -

(u) the Sarpunch of Gram Sabha of every village in the arcas abutting the River Ganga and its tributaries:
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thyin case ol an arca. not being village abutting the River Gungi, the Chairperson of Municipality Planning Committee
or Metropolitan Planning Commiuee or Chairperson ol any local authority, as the Chairperson of the District Gunga
Commiutee,

(2) Exvery Nodal Officer nominated under sub-paragraph (1) shall ke measures to prevent the pollution ol River Ganga
and its tributaries and take remedial action for protection ol River Ganga and its tributaries or their River bed abutting in
such village or other area, as the case may be, ol which he is the Nodal Officer and in case of his failure to do so. he shall
report the violation of this Order 1o (he Chairperson ol the District Ganga Committee for remedial action.

(3) Atier receipt of the report under sub-paragraph (2). the Chairperson of the District Ganga Committee shall take
remedial action for protection of River Ganga or its River bed abutting the specified District,

57 Preparation of plans.- (1) Every District Ganga Commitee shall prepare its plan for protection of River Ganga and
s ributaries and their River bed abutting the specilied Distriet and submit the same to the National Mission tor Clean
Gangii for ity approval,

(2) 1he plan under sub-paragraph (1) shall include the activities 1o be undertaken by the District Ganga Commiuee for
protection. control and abatement of environmental pollution in River Ganga and its tributarics and their River Bed area
abutting the speciticd District which may be recommended by the State Government, State Ganga Committees, the
National Mission Tor Cleun Ganga, any other authority or Board and the expenditure involved for such plan and time
within which such activities shall be completed.

58. Preparation of budget and maintenance of accounts.- Every District Ganga Committee shall prepare its budget
for every financial year indicating therein the funds required and purposes for which such funds shall be spent and the
time limit within which the activity mentioned in the budget shall be completed and submit 1o concerned Stale Ganga
Commiuee under intimation © National Mission for Clean Ganga and such Commiuee shall ensure proper maintenance
ofaccounts us direeted by National Mission for Clean Gunga, for audit by the Comptroller and Auditor-General of India
orany other agenes appointed by the Comptroller and Auditor-General of Indiu and such accounts shall be subject o
inspection by National Ganga Council. National Mission lor Clean Ganga, State Ganga Commitlee or any ol their
appointed entities.,

59. Monthly and annual reports.- (1) Every District Ganga Commiuee shall, submit monthly and annual reports (o the
National Ganga Council, Natjonal Mission for Clean Ganga and State Ganga Commiuee as directed by National Mission
tor Clean Ganga within specilied timelines,

2) In addition o the annual report referred 10 in sub-paragraph (1), the District Ganga Commitiee shall furnish to the
National Mission for Clean Ganga at such time and in such form and manner itmay direct to furnish such other returns.
statements and other particulars in regard 1o any proposed or existing programme for the River Ganga Basin Plan for the
abutting area in the specilied District,

60. Budget allocation.- The National Mission for Clean Ganga shall consolidate and prepare the budget requirement
and submit the sume 10 the Minisury of Water Resources, River Development and Ganga Rejuvenation,

61. Direction by Central Government.- Nowwithstanding anything contained in this Order. it shall be lawlul for the
Central Government 1o issue directions in writing to the Ministries or Depariments of the Government of Indiu. or the
State Government or the State Ganga Commitiees, the National Mission for Clean Ganga or District Ganga Commitees.
or local authority or other authority or statwtory bodies or any of its oflicers or employees. us the case may be, 1o
fucilitate or assist in the rejus enation, protection and management of River Gunga and its tributaries in such manner as it
may dircet. and such Ministry or Department or Authority or Mission or Board. Committee or Government or statutory
body. officer or employ ce shall be bound 10 comply with such directions.

62.  Muking of complaint under section 19 of the Act- All the authorities constituted under this Order or their
olficers authorised by such authorities may make complaint before the court under section 19 of the Act for takine
cognizance of'any offence under the said section.

63. Order to be in addition to other laws.- The provisions of this Order are without prejudice to the discharge of
functions by any local authority or other authority or Board or corporation or any person for taking measures for the
purpuses of effective abatement of pollution and rejuvenation of the River Ganga and its protection and management and
any other law for the time being in force.
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[ParT H=-S1C. 3(ii))

Serial No.

———

(1)

SCHEDULE
[See paragraph 20]

COMPOSITION OF STATE GANGA COMMITTEES

Name of the State Ganga
Committee

Composition of the State Ganga  Committees

(2)

(3)

(Nume) State Ganga Protection
and Management Committee

() Chicl Secretary, Government of State of

(Name) - Chairperson, ex-olTicio;

(b) Principal Secretary, Department of Finance, Government of State of’
(Name)

- Member, ex-ollicio;

(¢) Principal Seeretary. Department of Urban De clopment and THousing,
Government of (Nume)

- Member, ex-ollicio;

(d Principal Sccretary. Department of Environment and Forests.
Government of State of’

(Name) - Member, ex-oflicio

(¢)Principal Secretary. Department of Water Resources, Government of°
State of

(Name) - Member, ex-ollicio;

() Principal Seeretary. Department of Public Health Lngineering.
Government of State of

(Name) - Member, ex-olficio

(2) Chairman. (Name) State Pollution
Control Board - Member, ex-oflicio;

(hChiel Exceutive Officer of exceuting ageney in the State of ( Name)
- Member. ex-ofticio;

(i)Principal Chicl Conservator of Forests,
p

Government of State of (Name) - Member, ex-officio:

(i) notmore than live experts from relevant fields 1o be nominuted by the
Government of

(Name) - Members

[F. No. Esu-01/2016-17/11 I/INMCG)
SANJAY KUNDU, Ji. Secy.
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Annexure - R2

Template for information to be sought from State

1. Name of O&M agency/handing over documents:.........................
2. Name ofin-charge.........................

3. Availability tollets/urinals/changing  rooms/lighting  etc. at the
Ghats:,, ..osreismmiin.

4. Arrangements for maintenance and up keep of public utilities, sanitation
and hygienic conditions alongside of the Ghats. ..........ccocvvvvvrnnn,

5. Arrangements for regular monitoring of maintenance and upkeep of
public utilities, sanitation and hygienic condition and furnishing of
periodic report for the same...............

6. The protocol being followed for upkeep of these assets & provide details
of financial arrangements. .....................

7. No. of drains discharging into Ganga from Kolkata and adjoining
areas. . iizviisranyenn

8. No. of outfall points of drains on ghats/river Hooghly, details of wire mesh
installed on the mouth of drains. ......................

9. Arrangement for the cleaning of wire-mesh on drains and proper disposal
of collected SW.......................

10.No. of drains tapped/proposed to be tapped/untapped..............
11.Interim measures for drains..................

12.No. of STPs existing/proposed for treatment of sewerage from Kolkata
city & adjoining areas that is discharge into River Hooghly.............

13.Status  of existing STPs  with respect to compliance to
standards.............

14.Action against the violators

i. Directions / showcase notices/fine/environmental compensation
levied

15. Action plan for the gap in treatment of solid waste .................

16. Action plan for restoration and protect EKW...ooo i

51
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Annexure — R3

Canals/ Nallas/Khals discharging into the river Hooghly

s Name of Main Avg. flow in |Design flow] Remarks
No. Drains Main in
{Canals/Khals/Nallas)| Drains at (in MLD)
river point (
in MLD)

1. |Puali Canal (Bypass] 24561 NIL  [Located outside Kolkata but
Canal  of Churial (severely (No sub- [carrying the sewage of Kolkata.
Canal) affected drain) [Severely affected by High/ Low tide

by river tide) of river Control gates (damaged
iseverely) exist near river normally]
in open condition & carrying the
flow of Choriyal Canal. Control Gate|
of Choriyal Canal kept closed.
Design flow not considered since,
sub-drains of Choriyal drains will be
tapped for Treatment, SO no
ollution will flow with the water

2. (Churial Canal 427 209.62 Avg. flow 20962MLD of drains

(severely meeting Churial canal considered|

affected by as design flow & i1s not affected by

river tide) hide of River. Control gate|
(damaged severely) near river
normally kept closed and its flow
diverted through Pujali Canal

3 |Akra Khal 2788 2788 |No drain meeting this Khal, hence

(effected by considered the flow of Akra Khal
river
tide)
4. [Khzlpole Khal 261.58 148.03 |Avg. flow 148.03 MLD of drains
(effected by meeting Khalpole Khal considered
river as design flow & is not effected by
tide) River Tide

5. [Khaldari Khal 32.83 3.024 Avg. flow 3.024 MLD of Drains]

(severely meeting this Khaldan Khal
affected considered as design flow & is not
by river tide) effected by river Tide.

6 [Tolly Nalla's 5726.6 34195 |Drans avg. flow 34195 MLD

(Highly meeting Tolly's Nalla considered as
affected by design flow & is not affected by river,
river backflow Tide
during high
tide)
7. (Circular Canal 581.26 129.774 |Drains avg. flow 129.774 MLD)
(Highly meeting Circular Canal considered
affected by as design flow & is not affected by
river backflow river Tide
during high
tide)

8 Alam Bazar Nalla 86.40 86.40 it is becoming underground afted

Baranagar 300m (approx.). 1 no. drain carrying
minor flow. Hence consider thel
flow of Main Nalla.

9  |Princep ghat (Piped) 1.08 1.08 Affected by river backflow during

high tide. Control gate exist

10. Judges Ghat (piped) 10.8 10.8 Affected by river backflow during

high tide. Control gate exist

“170



771

1 Jagannath 1.31 1.31 Affected by river backflow during
Ghat (piped) high tide. Functional Control gate
exist
12 |Nimtala ghat (piped) 9.957 9957 |Affected by river backflow during
high tide. Functional Control gate
exist.
13. |Shova bazaar 7.344 7.344 [Not affected by river water.
Ghat (piped) Functional Control gate exist.
14. |Bagbazar 61.128 61.128 [Not affected by river water
Ghat (piped) Functional Control gate exist
5 B;:snob Devi Ghat 26.844 26.844 |Affected by river backflow during
(piped) high tide. Control gate exist
16. |Sarbomangala 1.907 1907  |Not affected by river back flow
Ghat (piped) Control gate exist.
17. |Ratanbabu 18.59 18.59  [Not affected by river back flow. No
Ghat (piped) control gate
18. |Dhanketi Khal 43 MLD 43 MLD |Not affected by river back flow in
dry season but affected in rainy
season. Generally, Waster water of]
DhanKeti Khal, pumping to existing
Garden reach STP  through
Dhanketi lifting pump station via
[Trenching ground LS & Santoshpur]
MPS. But  presently  directly,
discharging this drainage waste to|
river Ganga due to maintenance
Capacity of Garden reach STP to
be increased to accommodate the
incremental discharge of Dhanketi
Khal.
Total 9738.59 MLD | 1128.618

]
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Status of various sewerage infrastructure projects
abatement of River Hooghly

S—

Annexure — R4

for pollution

Sr.
No.

Project Details

AA&ES
Cost (Rs.
In Crores)

STP
Capacity
(in MLD)

Present
Status

Scheduled
completion

Sewerage System &
STP at Gayeshpur

168.67

8.23

COMPLETED

Sewerage System &
STP at Kalyani

57.87

21

COMPLETED

Sewerage System &
STP at Bhatpara

228.52

31

COMPLETED

Sewerage System &
STP Halishar

274.76

16

COMPLETED

Sewerage System and
STP at Budge-Budge

145.98

9.3

COMPLETED

Sewerage System with
Sewer Network and
STP at Barrackpore

272.32

24

COMPLETED

I & D Network for
existing drains falling in
river Ganges including
STP at Nabadwip
Muncipality

61.23

20

COMPLETED

Rejuvenation of 7 Nos.
existing STPs along
with lifting stations &
pumping stations at
North 24 Parganas
Distt.

65.54

46.24

COMPLETED

Rejuvenation of 8 Nos.
existing STPs along
with lifting stations &
pumping station at
Hoogly distt.

86.61

78.9

COMPLETED

10.

Design and Build of | &
D structure including
Lock Gate and it's all
appurtenant structures
as well as allied works
at Barrackpore
Municipality & North
24 Parganas

0.93

COMPLETED

11,

| & D with STP
(upgradation of existing
13 MLD STP to 18 MLD
capacity) at
Kanchrapara

4877

18

COMPLETED

12

Pollution Abatement
Works for River Ganga
at Howrah (I & D with
STP)

13

Pollution abatement
Works for River Ganga
at Bally under Howrah
Municipal Corporation (I
& D with STP

595.72

65

UNDER
PROGRESS

40+22

UNDER

Dec 2023

PROGRESS

A

54
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STP & Sewer network -
(under Hybrid annuity
based PPP  mode-
Namami Gange
Programme) at
Kamarhati and UNDER
14. | Baranagar Municipaliy | 60 | PROGRESS
Pollution abatement
works for River Ganga July 2023
at Behrampore UNDER
15| Municipal Town (1& D) 51.21 3.5 PROGRESS
Pollution abatement
works for River Ganga
at Maheshtag- July 2024
Municipal Town (I & D UNDER
16. | with STP 224.69 35 PROGRESS
Pollution abatement
works for River Ganga
at Hooghly Chinsurah- June 2023
Municipal Town (I & D UNDER
17. | with STP) 154.73 26.5 PROGRESS
Pollution abatement
Works for River Ganga
at Jangipur (1 & D with UNDER July.2023
18. | STP) 59.73 13 PROGRESS
Faecal Sludge
Management for
abatement of pollution
in River Damodar in UNDER
19. | Burdwan 6.46 0.05 TENDERING
Pollution abatement
works for River Ganga
at North Barrackpore
Municipality (I & D with
20. | STP) 214.78 38 LOA Issued
Due to
change of
scope state
has revised
the DPR.
Revised
Abatement & DPR has
Rehabilitation of Tolly's been
Nullah (Adi Ganga), received and
Kolkata-( | & D with PS ;nder, .
21. | and STP) 307.12 26.1 Sjgga ion
change of
scope state
has revised
the DPR.
| & D Network for SEVRIS;; o
Drains including be recoived
» Pumping Stations and in NMCG
i STP under Durgapur
| 22. | Municipality 287.53 80 office.
| & D Sewerage Syséem
& STP for Asansol o
23. | Kulti towns | 384.96 95 e
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24

DPR for Garden Reach
STP, 65 MLD Capacity

774

289.02

65

Under
Tendering

25:

26

Rehabilitation of
Keorapukar STP, 50
MLD capacity at
Kolkata

Installation of new (5
nos.) penstock gates &
refurbishment (28) of
existing penstock gates
along the bank
(eastern-western) of
Beliaghata Circular
Canal,

67.06

4.23
4058.44

50

891.82

Under
Tendering

Under
Tenderning

1Y

56
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Annexure — R5

Status of Projects for development of river front/ ghats and crematoria

Sl Location Project Status
No.
1. Kolkata Prevention of pollution of Beliaghata Circular| Completed
Canal_joining river Ganga
2. Kolkata Development of Ghats Completed
3. Bansberia Development of Ghats Completed
4. Howrah Development of Electric Crematoria Completed
5. Nimtolaghat - | RFD & Electric Crematoria Completed
Kolkata
6. Kolkata Resuscitation of Chetla Boat Canal joining| Completed
Ganga
7. Serampore Development of Ghats Completed
8. Khardah Development of Ghats Completed
9. Naihati Development of Ghats Completed
10. | Chandannagar | Development of Ghats Completed
11. Howrah Development of Ghats Completed
12. Baidyabati Development of Ghats Completed
13. Rishra Development of Ghats Completed
14. Panihati Development of 16 Ghats Completed
15. Kamarhati Development of 13 Ghats Completed
16. Bally Development of 07 Ghats Completed
17. Titagarh Development of 04 Ghats Completed
18. Maheshtala | RFD & Electric Crematoria Completed
19. North RFD Completed
Barrackpore
20. Konnagar RFD Completed
21. Hoogly- RFD & Electric Crematoria Completed
Chinsurah
22. Halisahar RFD & Electric Crematoria Completed
23. Budge-Budge | RFD Completed
24, Uttarpara- | RFD Completed
Kotrung
25. Naihati Town | Upgradation/ Modification of Crematoria in| Completed |
Naihati Town
26. Belur Math Renovation/ Development of Ghats &| Completed
Crematoria at Belur Math
27. Dakshineswar | Renovation/  Development of ~ Ghats  at| Completed |
| Dakshineswar f
28. | Nabadip Renovation/ Development of Ghat at Nabadip | Completed |




